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¢ CENTRAL ADMINISTRATIVE TRISBUNAL

CALCUTTA BENCH

0.A, No, 70 of 1997,
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Present : HON'BLE DR, B,C., SARMA, ADMINISTRATIVE MEMBER,

HON'BLE MR, O, PURKAYASTHA, JUDICIAL FMEMBER,

Ram Krishna Chakraborty,

5/o- L%, Amulya Nidhi Chakraborty,
. working as Vocational Instructoer

(Mill Wright) in the office of

Director ATI, Dasnagar, Howrgh=-5,

oo HRpplicant.
Urs,

1, Union of India, N
through the Sscretary,
Ministry of Labour, '
Govt, of India,

2 &k 4, Rofi Marg,
New Delhi-1, '

-~

< .
2, The Director General/Joint Secratary,
0,G & T, Ministry of Lgbour, - @
Govt, of India, 3hram Shakti Bhawan,
New Delhi-1, ’
3, The Difector, A;T.I;a "‘
Govt, of India, Das Nagar,
Hoyr ah-700105,
“ve. .. Pespondents,
For applicant: Mr, B, Mukherjee, Counsel,

g For respondents ; M, M.3, Banerjes, Sr, Counssl,

Hsard on ¢ 16,12,97, Ordered on : 16,12,97,

B.C;Sarma. A,

1, ‘This spplication is directed against a departmantal
proceeding inStituied against the apolicant by virtue of a Charge
Memo dated 10,3,1995 and also the inquiry rehort as well as
punishment or der déted 22,9.95. The applicant had filed an appeal
against ths sazid punishment order dm:%6,10,1995 but the said apneal

is ﬁending with the appellate authority and, hence, the petition,
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2. . When the admission hearing of the matter yas takan up,
Mr, m. S, Banerjee, 1d, Sr, Counsél gppearslfor the respondents
but he could not make any Submission for_igck of ins£rgction.as
to whether the appeal petition has since been disposed of, M,
Mukher jse submits that Sincé the appeal petition‘dﬁ the applicant
is Still pending for disposasl, a'direction may be g iven on the'

respondents to dispose of the séme.

3, - A In vieu of tﬁe sbove poSition; the applicatibn is

disposed of at the stage of admission hearing ﬁ itse;? uith the

dirsction that within a period of 2 months from the date of commun i
o .cation of this Order, the rSSpoﬁdent no, 2, whé ié the Oirector

Generalli/Joint Secretary,‘D.G; & T, Ministry of Labouf, Govt, of

India, Shram Shakti Bhawan, New Delhi-110 001, shall disposs of

the appeal as per rules and the result af sucﬁ disposal Shall also

be conveyed to the applicant within 15 days from the date of taking

of Sucﬁ decision, 'UQ give liberty to the applicant to appfoach '

this Tribunal once again, if he feals aggrievéd by the order tc be

passed in the appeal petition, Ng order is péssed aS regards costs,
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(0, PUJkéyaStha ) , | { B.,C, Sarma )

‘Member (3J) ‘ Member (A)

p/K/C.



